IN THE CENTRAL ADMINISTRATIVE TRIBUKRAL : HYﬁERABAD BENCH

AT HYDERABAL
* kK

C.A. _547/97. Dt. of Decision : 1-5-27.

Syed Rasool .. Applicant.
Vs

1., The DCivisiomal Railway Manager,
SC Rly, Broad Guage, Sec'bad Divn,
Secunderabad.

2. The General "anager,
SC Rly, Sec'bad.

3. The Carriage and Wagons

Superintendent, SC Rly,
Bellampalli, A,F, .. Respondents,

Counsel for the gpplicant : Mr.P,Rathaizah

Counsel for the respondents : Mr,V,Bhimanna, AAddl.CGSC.

CORAM:
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'RLE SHxI d.5. JALI PARAMUSHWAR : MEMBER (JUDL,)

)
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CRDER

ORAL CRDER (FER HCN'BLE SHRI R.RANGARAJAN : MEMBER {(ADMN.)

rl

Heard Mr,.P,Rathaiah, learned counsel for the applicant

and Mr.V.Bhimanna, learned counsel for the respondents.

2. This OA is filed to geclare the action of the respondents

in not considering the representation made by the applicant

dated 31-1-97 and 12-2-97, as illegal, arbitrary and violative of

principles of natursal justice and alqo violative of article 14,
andngzgf the constituticn of India, Consequently directing the
rpsponuentc to promote the aprlicant to the post of Gr-I Fitter
from 11-2-%4 and Fitter Maistryv from 11-2-97 and pass such other

order or orders as this Hon'ble Court may deem fit and proper in

the circumstances of the case,

3. After the case was heard for certain time the learned
counsel for the applicant submitted that he is withdrawing this
CA, In view of the above the OA is dismissed as with-drawn.

No costs,

7T, JAI MESHWAR) R RANGARAJAN)
MEMB$ " 1EMBER(ADMN, )
Dated : The 1st May 1997, T
(Dictated in the Open Court) fD‘fué}egfﬁi 5)
1

8pr

<

1§




)

Copy to:-

1.

2.

3.

Rsm/=

The pivisional Rallway Manager, S.C.Rly, Bpoadguage,
Secbad Division, Secunderabad,

The General Manager, S.C.Rly, Secunderabad.
The Superintendent, Carriage and ‘Wagons, S.C.Railway,
Bellampalli, A.P. ‘

One copy to sri, P.Rathaiah; advocate, CAT, Hyd.

One copy to sri. V.Bhimahna, sC for Rlys, CAT, Hyd.

One copy to Deputy Registrar(A), CAT, Hyd.
One spare copy.
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